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Final Decision : Dismissed

Judgement

Valmiki J Mehta, J.—The Petitioners, by means of the present writ petition seek
the relief of One Time Upword Movement Scheme (OTUM) for the pay scale as
per the 1987 scheme of the Respondent No. 1.

2. The facts of the case are that the Petitioners were appointed by the
Respondent No. 1 to the posts of Technical Assistants on different dates from
1987 to 1988. It is claimed by the Petitioners that in terms of the 1987 ACP
Scheme after a period of 8 years they were entitled to One Time Upword
Movement in terms of the pay scale and which has been denied to them.

3. University Grants Commission was added during the pendency of the case as
Respondent No. 2. The common stand of the Respondents is that the Petitioners
are seeking a double benefit inasmuch as post their appointments in the year
1987-1988, they did in fact get a One Time Upword Movement pursuant to the
Respondent No. 1's circular dated 9.3.1992 and para III of which reads as under:

ITI. TECHNICAL ASSISTANTS:

All such Technical Assistants appointed/promoted, through duly constituted
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Selection Committee on regular basis between 1.4.1987 to 31.12.1991 be placed
in the pay scale of Rs. 1640-2900 as personal to them w.e.f. the date of their
appointment/promotion. However, the placement will be notional and cash
benefit will accrue to them w.e.f. 1.4.1992:

4. The counsel for the Petitioner could not dispute that after the date of their
initial joining in the years 1987-1988 their scale of pay was revised from Rs.
1400-2300 to Rs. 1640-2900 pursuant to the circular dated 9.3.1992. It is
therefore quite clear that the Petitioners already got the one time benefit of
upword movement even prior to 8 years as was envisaged under the 1987
scheme. If that be so, the Petitioners cannot claim a second/double benefit.

5. In view of the above, there is no merit in the writ petition which is accordingly
dismissed leaving the parties to bear their own costs.
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